
 
    Present : R. Medhi,  
          Addl. Sessions Judge,  

     Sonitpur, Tezpur.  
 

Misc. Crl. (bail) Case No. 139 of 23  
 

 23-03-2023                     Ld. counsel for the petitioner is present.   

                                         Case diary, as called for, has been received.  Heard the ld. 

counsel for the petitioners as well as ld. Spl.P.P.. Perused the case 

record and the case diary.   

                                            This bail petition  U/s 438 CrPC  is filed by petitioner 

namely Md. Mainul Haque seeking pre-arrest bail in connection with 

Tezpur PS case No.135/2023 U/s 9/10/11(1) of the Prohibition of Child 

Marriage Act, 2006   r/w Sec 6/17  of POCSO Act.  

                                            The fact of the case as reflected from the FIR filed by 

one Abul Kalam Azad stating that  the accused Mainul Haque married 

the victim girl, aged 16 years, forcefully in the year 2022. The fact came 

to his knowledge when he noticed that the girl was not seen with the 

family. Initially he was informed by the family that the girl had stayed 

back with the grandparents/relatives. However, when the girl visited her 

parent’s house recently he learnt that the girl is married and is also 

pregnant. When he met the girl in private, she narrated how she was 

forcefully married off to a man who is more than 4 years older than her 

in lieu of the money which was offered to her parents.  

    Ld. counsel for the petitioner submitted that the victim 

girl is major and her date of birth is 29-11-2004. The informant is a VDP 

secretary and none of the family members of the victim girl had filed this 

instant case against the accused/petitioner. The accused/petitioner has 

been falsely implicated in this case.   The accused petitioner is innocent 

and he will cooperate with the investigation if he is allowed pre-arrest 

bail.  



 
 On the other hand, ld. Spl.P.P. has raised objection on 

releasing the accused/petitioner on pre-arrest bail at this stage 

considering the materials available on case diary.     

    Heard ld. counsel for the petitioner as well as ld. P.P. and 

also perused the case record and case diary carefully.  

   
                                             Considering the materials available in the case diary,  I 

am inclined to grant pre-arrest bail to accused/petitioner Mainul Haque.  

Accordingly, accused/petitioner Mainul Haque is directed to appear 

before the IO within 7 (seven) days from today and in the event of 

arrest of the accused/petitioner Mainul Haque in connection with this 

case, the arresting authority is directed to release him on bail of 

Rs.20,000.00 (Rupees twenty thousand) only with one surety of like 

amount with the  following conditions :  

 

(1) That the accused/petitioner shall appear before the IO 

as and when required and cooperate with the 

investigation of this case.  

 

(2) The accused/petitioner shall not hamper or temper 

the evidences and witnesses of this case. 

              

Return back the case diary in sealed cover.  

            This Misc. Crl.(Bail) case is disposed of accordingly.  

     

                                           

             Judge,  

     Spl. Court, POCSO        

        Sonitpur, Tezpur 

 

 


